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1

'I'I IE t ION'BI-t] NA'I'IONAI- CRI]IiN I'RIBUNAI,,
PRINCIPAI. BIiNCI I, NIiW Dtil-lll

ll.A. No. 23 of 2025

In

APPIIAI. No. 13 of 20

In the matter of:
Amaltash [{csidcrrtial Wclfarc Associatiot't

Vcrsus

xxx

Applicant

r
Statc of I lalyana & Ors. Rcspondcn t(s)

Compliance Ileport by way of affidavit of Dr. Ankur Gupta,

IAS (Retd.), Chairman, State Environment Impact

Asscssmcnt Authority, Haryana on behalf of Respondent

No. 02

l, abovc namccl deponclrt, do hcrctry solcmnly affir"nt arttl

dcclarc' as u nclcr:-

a
-
*

YP

OF

(1

t

1

3

xxx

3. We hnue cottsidered tlrc grounds for clnllenge to tlu EC nnd
lrcard lenrued Counsel for tlrc appellant. We nre of the ttieu llnt
the issues raised (menfioned abot e or Tollich nray ba

additionnlly highlighted by tlrc appellnti in its representaliott
in pursuance of this 2 order) need to be frst considered by rur

expert Conmittee follotuedby nn opportutrity to SF,IAA to tnke

n call in tlrc matter, follo'oitlg due process.

4. Accordingly, ute constitute a three - menrber Committee
compising of the Regional Oficer, MoEF & CC, the Regionnl
Offcer, CPCB and the Metnber Secretnry, SEIAA, Hnrynnn.
Member Secretary, SEIAA, Hnrynnn ruill be nodal agency for
coordination. 'l'he Corumittee ruill be free to consult any other

xxx

rte{d 9?5!

Ea. dL 23412028

flAJBr9 SllrGH

BANA
;I

'l hat thc clcponcnt is corrvcrsant witlr facts of thc casc atrtl

cluly authorizcd to filc thc affidavit.

'Ihat thc prcscnt Iixccution Application has bcon filctl for

sccking compliancc of thc ordcr clatccl 31.05.2021 passccl ir-r '

Appcal No. 13/2021 .

'Ihat'lhc Applicant hacl filcd Appcal No. 13/2021 challcnginrl

tlrc grant of l]nvironmcntal Clcararrcc (lJC) datcci 01.02.2021

by thc Stal.c llnvironrnr-'nt Impact Asscssmcnt Authoritv

(SIilAA), llaryana fr,.r cx1'ransion of thc liroup housing projcct

of thc' privatc Rcsponclcnt No. 5. Il-rat Appcal was clisposctl of

by ordcr rlatcr'l 31.05.2021 by constitu tir-rg a thrcc-mcmbcr joir-rt

Committcc with thc following clircctions:

2.
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I

expert organizntiotr/indiuidual.'|'he Committee mny cotrsider

intpnct of project on the recipient enttironment in the light of
tlrc objections raised by the appellnnt. '[he appellant may

furnish its ttersiotr to tlrc Comnittee through tlrc Menrher
Secretnry, SLIAA, Harynnn utithitr kuo uteeks, utith n coyy to
tlu PP. 'I'he PP may gitte its resporxse ruithin nexl lrrto uecks.
'fhe Conrmittee nny gite its report to tlrc Clmirumn of SL.IAA

uithin three months. Based on tlrc snid report, thc SEIAA,
Hnryana, nmy, if necessnry, rettisit tlrc F.C and pnss ftther
nppropriate ortfur of grnnting or not grnntirtg LC or itrtyosirtg
ndditionnl conditions. Anrl nggrieuetl pnrty ruill be f'ec lo tnke

rcnrcdtl ns per lau agninst the fresh decision of the SL.lAA. Atty
step tnken by the PP itr pursuance of the impugned EC ruill be

nt its oton risk and toill be subject to ftrther order of SL.IAA or
any proceeditg nrisitr g tlrcrefrom.

5. Wc luz,e not cotrsidered it necessnru to issue trolicc lo lltt
rcspontlents hat ing regnrrl to the untuie ol tlu n6ouc order nnd

nlso irt z,ieru of tlu fact tlnt tlte pnrties uill be prooided

opportuni$ of hearing by the joint Conurittee. Hortuter, if tlu
resporrdents are nggrietted, tluy are gitten liberty to nrotte this
'l'rihrmnl."

Y P

e
*

OF

'l hat in t:ompliancc of clircctions lrassocl bv thc I Ior-r't-rltl

'l'riburral; Lhrcc- Mcrnbcrs committctt cot-tstitutt:cl bv thc

I Ion'blc lribunal visitcd thc projcct sitc and prcparccl its

rcl)ort anLl submittccl Lrcforc thc Chairrnart, Statc [']trvirot-tt.trt:t'tI

Impact Asscssmcnt Au thority, [ [aryana.

'l'hat thr: Sitc inspcctit)n rcport of thc committctt rn'as

consiclcrccl in 197rt mccting of SIIIAA hcld on 11 .03.2025

whcrcin, thc Authority obscrvcd that ntultiplc tirncs IrC was

grantccl with cliffcrttl-tt conclitions. 'l o clarify thc Iatcst

proposal of thc projccl. proponcnt, aficr clcliLrcra t io tr; tlrc

Authoritv clccidcci to r:all tl-rc projcct proponcnt to cxplain tl-rc

abovc 1-rosition ancl accorclingly dcfc'rrccl thc casc.

6. 'lhat thc nrattcr was aliain listcd in 19[J'h mcctinll of SlrlAA

hclcl on 15.01.2026; whcrcin; pcrsonal hcaring was cotrtluctctl

throul;h viclco cotr[crcncir-rg, whcrcin il-rc l]statc Manallcr

attcnclt:cl on bchalf of Amaltash [l.csidcntial Wclfalc

!a:.1, -. .. Association (ARWA) and statccl that tht'ir rcprt'st'ntativt'
1.:.' .l3r..: :r,t,rA iO'"'r'- '' '\ i''^!it flqr'r'oulrl cxplain thc position, whilc thc l)rojcct Prol-rol'tt'trt was

also prcsttrrt. Subscqtrcntly, counscl for A IIWA su l:rrnittot'l a

I

5

d. 234

ntuErn stNGB
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clairn to SItIAA via cmail, allcging, tl.rat thc Authority clicl Irot

hcar thc subrnissions maclc clurir-rg thc vidco confcrcncc. It

was notcd that thc counscl hacl carlicr indicatccl that a

rcprcscntativc woulcl attcnd thc hcaring; howcvcr, as statccl

by thc I,lstatc Mar-ragcr, no such rcprcscntativc appcarccl,

cicspitc thc Autlrority waiting for onc hour.

'l'l'rat'l'lrc Authority obscrvccl that tl'rc Joint Cornrnittr,'c rcporL

on Silvcrglaclcs lnfrastructure'I)vt. Ltcl. t:onclurlcd as unrlcr:

"Thete were fioe points raised by the Association in llrc
complaint. Details of the same lmoe beet giocn abooe, and

from the aboae it zoas corcluded that the traffic
,ltanqgefircnt plan subnritted for nnjor traffic on tlrc road
pertahts to intenml roads passitg through dil/erent
societies. 'l'hercfore, a reaised traffic managenrent impact
assesstnent study should be conclucted through a
Cooennnent approaed agertc!1. Further, the '|$-metre uide
roarl shoton up to the project should also be lcchecked, as
due to one house the road becotncs flanou) towards the
project."

t
*

YP

OF

lrr this rc13ard, thc projcct proponcnt submittcci a rcply

stating that a'l'raffic Impact Asscssmcnt Study had alrcady becn

conductcd by 'l'l']A llnginccring Consultant (lnclia) I)vt. l,tcl., an

cxpcrt and rcputcd Govcrnmcnt-a pprovcd agcncy, clatccl July

2025.

Aftcr acccpting thc Joint Conrmittcc rcport, thc

Authority dccidcd to dispose of thc casc; thcrcforc, rcvisit of the

EC is not required in the matter.

Copy of minutcs of nrccting datccl-15.04.2026 is anncxccl hcrcwith as

Annexure It- Zfl.

'l'hat prescnt cornpliancc rcport rnay kindly bc takcn on rccorcl

ar-rd thc IIon'blc'l'ribunal may kinclly bc plcasccl to clisposc of

thc prcscnt I jxccution Applicatiorr.

(?

i

-8

Placc:- [)anchkula

Datcci:-

cponcnt

RAJBIS SI|IGH

\-l,9IArw f{ctmtr-t
800d. flo. Sl58

Ee. dt 23{$202S

THffi..NP

-l
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Vcrification:

Vcrificd that thc contcnts of para No. 1 to 8 of thc afficlavit arc

corrcct and truc to my knowlcdgc and informdtion dcrivcd from thc

official rccord. No part of it is falsc ancl nothing matcrial has bccn

concoalcd thcri,'in.

r

l'lacc:- l'anchkula

Dated :-

' ll: t^

ATTESTED

RAJBII] SiNGH IIAN
NOTABY PAI,JCHKU

, rAS (R)

Hsqana

5 6v
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'l
Government of India

Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority (5ElAA),

HARYANA)
***+IZFIiI iiFI

Minutes of Agenda ltems/ Cases to be taken up in the 198th Meeting of sta
te Environment lmpact Assessment Authority (SEIAA), Haryana scheduled tDate: 21/04/2026
o be hetd on 15.04.2026 at 1X:00 AM under the Chairmanship of Dr. Ankur
Gupta, IAS (Retd.) Chairman, SEIAA Haryana State Environment lmpact Ass

essnrent Authority meeting held from L5l04l2026 to L5lo4t2026

EClMOM/SETAA/78466u 4 I 2026

EC/AGENDA/SETAA t7 84667t 4 I 2026

Meeting Venue: Bays No.55-58, First Floor, Paryatan Bhawan, Sector-2, Panchkuta

Meeting Mode: Physicat

Date & Time:

MoM lD:

Agenda lD:

15t04t2026 11:00 AM 01:00 PN4

1. en remarks

At the outset, the Chairman, State Environment lmpact Assessment Authority,
Haryana (SEIAA), (herein after refer to ), greeted the Member
and requested the Member Secretary to give a brief background of the Proposats
to be ptaced before the Authority as "Agenda ltems (Sr. No. 01 to 26) and
Additional item (Sr. No. 27 & 28)"for discussions in the said meeting.

2. Confirmation of the minutes of ous meetin

3. Detaits of proposats considered by the committee

Day L -L5lO4l2o26

3.1. Agenda ltem No 1:

P age 1 ol 259

The Authority confirmed the 197th Meeting of SEIAA, Haryana.

Annexure R-2/15423



Item No. | 98.26

Date: l5 .01.2{126

Subject: Order dated 16.05.2024 passed by the Hon'ble National Creen Tribunal in M.A. No.

54/2024 in Appeal No. 13/2021 0A No. 218/2024) titled as Amaltash Residential
Welfare Association Versus State of Haryana & Ors.

Hon'ble National Green Tribunal, while hearing M.A. No. 5412024 n Appeal No. l312021

titled as Amaltash Residential Welfare Association Versus State of Haryana & Ors, vide Order dated

16.05.2024, made certain directions to the State Environment Impact Assessment Authority, Haryana

(hereinaftcr reler to as "THE AUTHORITY").

The ,dter :ilus listed on 30.01.2026: wherein, tlu Hon'ble i\utiotrtrl Green Tribun

directcd lo Stnte Enyironntent lhtpoct Assessrnent ,4uthori4' to tlccide lh? motter in conpliunce of

directions doted 30.05.2021 and 16.05.2021 with u period oJ 08 t'eeks nnl plnce its relort to the

Hon'hlc Trihunnl hefore na.rt dnte of he rine i.e. 1 3.04.2026, The rdevanl orlcr is .t'el to hc uplouded

otr llrc ttchsite.

Findingr anrl Decision of the Authoritl {SElA.\)
'l'hc c*se wrs considered during thc 19?tr' l\'lc€ting of SEIAA held on I lth \'larch. 2026. It

was obsclrcd thal multiplc tinrcs EC u'as grrnted u,ith dilltrcnt conditions. To clari[1'thc lalcst proposal

ofthe prr.jcct proponcnt, aftcr dclibelation: tlle Authority dccided to call the projcct proponcnt lo cxplaln

the abovc position and accordingly dcfbrrcd the casc.

'l'he matter rvas again consider€d during the l98th meeting of SEIAA held on l5th April

2026. Tirc personal hearing rvas conductcd tfuough video conltrencing, rvhcrcin tlre Estatc Manager

artended on behalf of Amaltash Residential lVelfare Association (ARWA) and stated that their

represcntative would explain the position, rdrile the Project Proponent rvas alst.r present. Suhscquently.

counsel tbr ARWA submitted a claim to SEIAA via enrail. allcging tliat the Authoritl did rtot hcar the

submissions r.nade during the video conti:rence. It \vas noted that the counsel had carlier indicatcd that a

representativc rvoulcl attcnd thc licaring; horvcvcr, as statcd by tho Estatc Managcr, no such tcprcsentative

appeared. dcspite the Author it;- u'aiting tbr one hour.

The matter was also listed date, i.e., 13.04.2026,, betbre the Hon'ble National Green

Tribunal (NGT), which directed the Authority to takc a final dccision within thrce weeks.

'Ihe Authority observed that the Joint Committee report on Silverglades Infrastructure

Pvt. Ltd, concluded as under:

,,There were five points raised by the Associatiott in the conrplaint Details of the same ltave

been given ahove, andfrom the above it was concluded tlrat lhe trullic tnanageme t plo,r sttbtttitted for
Chairman, SEIAA, Haryana Member secretary, SEIAA
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major trslfic on the road pertains to internal roads passing through dffirent societies. Therefore, a

revised trafftc managemenl impact assessntent study should be con.lucted through a Goverrrnerrt-

approved agency. Further, the l8-metre wide road shown up to the project should also be rechecked, as

due to one house the road becomes narrow totestds the proiecl."

In this regard, the project proponent submitted a reply stating that a Trafllc Impact

Assessment Study had already been conducted by TPA Engineering Consultant (India) Pvt. Ltd., an

expert and reputed Government-approved agency, dated July 2025.

After accepting the Joint Contmittee report. the Authoritl decided to dispose of the case

Chairman, SEIAA, Haryana Member Secretary, sEIAA

7425



ln this regard, the project proponent has submitted the details of the ponds located in the

nearby areas, as mentioned below:

Name of

Pond

Location Coordin ates Tentative Size

of the Pond

(in metcr)

I Gair Mumkin

Johad

Malibu Towne, Sector 47,

Gurugram

28"25',36.47'N

77"02',32.28"E

62x53x2

') Sarnaspur

Johad

Samaspur Villagc. Scctor 5 l.

Gurugram

28'25'36.84"N

17.04'00.47"E

76r50xZ

-) .lharsa Pond Location: Jharsa Village. near

Scclor 47, Gurugram

18.25'_1_s.75"N

77"02'.31.L4"E

46x55x2

-.1 Sikanderpur

pond

Sikanderpur Pond. 36. Block H.

DLF Phase I, Scctor 26,

Curugram, Haryana I 22002

28'2rJ',.+ I .tt7"N

77'061)Ii.2.1"E

ll0 x 6l x 2

lltba Jarkhol

Johad

Sohna sidc (south o f Badshahpur) 28'l l'29.51"N

76'59',23.28'.E

30x.15x2

'lhe case lrrs rgain considered in the lgtlth mceting of SEIAA held on Isth April

2026. Aticr dctailcd delibclations, thc Authority ducidc,J to allocatc Pontl at Sr. No. 2 lSanraspur \rillagc.

Sector 5 I, (iuruuram) to the Pro.iect Proponerl.

Thank you

Signed by
Virender Kumar Dahiy

Member secraErtr2s6lA&26 i 5chairman, sElAA, Haryana

signed

06

Sr.no
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